- 1
i o . ” "
' ' Date Of Orders7-9-95
u ) R “ o . : [ cos . ’,J [ : ‘ i s . 3 !
. “',_ o -':3,&‘.1‘_1'\76?013:!L LA 3 PP . E .
" 7 T.,Chalapathi RaC. R .
a, . ;. ! I .+ ] . L L X
s~ " . ‘ l‘ .- v [ - :
. - * . Y ' N I ; - 1
| \ Lo g

o

‘;-L_' ~le Uhian of Inila rep. by 1ts s ;er - :f'f’rj: . o R ‘
General Manager, S.CeRly, O P A
S Rallnilayam, Secunaerabad» e R B Ll ,f';
e S 2 i‘inanclal Advisor and Chief Accounts foi;:'e.f:'(fC&P)Y\, : A, 3 - "'aa'a_—- o
S, office, 8.C.Rly, ' S -
I _Eaibﬂ!'ilaqu, SGCum?erabad. IR L U ¢
’ \J| . ~'~ B -‘ R . . ' - 5- L ) * - : .
% ‘ ‘ ' N N 4 , - 1
L » ’1‘ - u . ' ¢ !
[ . A v 'l\ \ . . ' 1 \
: ' . ! ' T J‘ _.: ‘ S

. \ . '
' " ] ’ .
- ) . - _! o " .‘-Respondents_. T - L -

F‘,}_““\llCant t- Mr G Hamachandra R&o, R

. 'i-:o_r J?G

i : - _ L -
"L?ov the qhespondents. Mr _N.R. DevraJ- S.C. for RlYSo e T
: 0 'CORAMY J _ - - '\ N
T TI‘E HO'\I BLT- IIR JUUTICE V.;JLEL;—;DRI RAO VICJ.:—CFI‘_I RI\‘I?'&N s
\ RS ; THE MMBL,R(AmN) ‘ '
DTN e SR =
v N 1 ' + - I .
. . , : . . . .\'“ S ' . .
S R : y ’ .y . f o '
:‘ - ‘. } N j b1y l-.‘ ¢ —.) ' -ﬂ"’




0A,1000/55

Judgement

( As par Hon., Mr. Justice y, Neeladri Rao, V.C. )

Heard Sri G, Ramaghandra Rao, laarnad’counsel for
the applicant and Sri N.R.-Deuaraj,‘leafned counsal for
the respondents,
2. The applicant joined service in the Railways as
Junior Clerk in 1972, After he passed the requisite test
the applicant uas“duly seiected for promotion to the post
of Cashier in 1980, He was promoted as Supervisor on
4-6-1993 and he is continuing in ths seid post eventill
today. | |
3. On 4-3-1994 the applicant was called upon to undergo
medical test as he compbeted 45 years, for as per rules,
the railway employees including Sﬁ?uffs and Cashiers etc,
have to undergo medical tast on completion of 45 years, He
was found fit in C-1 category and unfit in B-1 category.
R-2 issued proceedings No.ACP/ADO/Part~y dated 7-11-1994
and 9s3-4995 decategorising the applicsnt Prom the post of
Supervisor and he was offered the post of 0fPice Superin-
tendent subject to selection. The same is assailed in
this OA,
4, While it is stated for the respondents thaf thea
applicant was not 3upja:ted to medical test when he was
selected to the post of dashier in 1980, and as a cashier
has to be found fit Farl8—1'Catagury aﬁd as in the medical
test that was held in 1994 the applicant was found fit for
cnly in C-1, the applicant was medically decategorised, the

submission Por the applicant is that he was found fit for
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C~1 in 1980, and the same was found as aut’f:.ca.ent for the
post of Cashier and accordingly he was pramoted as Cashier

5. It is conceded for the respondents that no vision test

is required for the post of supervisor in which tha
applicant was working even by the date onuhich he was sub-
jected to medical test in 1994, Assuming that there was

' an irragul&ri@i&?&n promoting the applicant as cashier in

| 1980, then the applicant cannct be decategénised in the
Highar post in which he is now working, for the vision
test for the peat of cashier is prescribed feor safety pur-
pose, It is no}: the case of the respondents that the
applicant was not utheruiée elipible for promotion as
cashier, Hencs, thgre‘ is no need to consider for the dis=-
| posal of this QA as to whether one haa‘\to be found Pit for

C~1 or B-1 for the post of Cashier in 1980,

6, Hence the impégned proceedings dated 7-11-1994 and @
8-3-1995 are set aside and the 0A is allowed accordingly.
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" (R.B, Gorthi) i

(V. Neesladri Rao)
Member (Admn) Vice Chairman ‘1

Dated : September 7, 95 ' ‘ﬂzx
Dictated in Open Court Deput Reglstrar(J)CC
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1l.| The General Manager, Union of India,
S.C.Rly, Railnilayam,
8k Secunderabad.

2./ The Financial Advisor and Chief Accounts Officer
| (c&p Office, S.C.Rly, Railnilayam, Secunderabad.

3.|]Cne copy to Mr.G.Ramachandra rao, Advocate, CAT.Hyd.
4./Cne copy to Mr N.,R.Devraj, SC for Rlys. AT.Hyd.

5. One copy to Library, CAT.Hyd.

6.,0ne copy topy.
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